
£ g ^R ,A L  ADMINISTR A TIV E  TR IBUNAL, JABALPUR RT^THTt, JaBAJ.PUR 

Original Application N o . 406 of. 2004

Jabalpur, this the 12th day of May, 2004

Hon'ble Mr. M .P .  Singh, Vice Chairman 
Hon'ble Mr. Madsn Mohan, Judicial Member

Vinod Kumar Shrivastava 
s /o  Late Sheri S .P .  Shrivastava, 
Date of Birth 1 6 .0 7 .1 9 5 9 ,  
M achin ist(sk illed ),
Token N o .08 MM 24 91,
Ordnance Factory, Katni,
R/o  2017, shastri Nagar,
Ordnance Factory Extate,
K a t n i .

(By Advocate - shri V . Tripathi)

VERSUS

1. Union of India 

through its Secretary 

Ministry of Defence,
New D elh i .

2 .  The Chairman
Ordnance Factory Board 

10-A, SK Bose Marg 
Kolkata .

3. The General Manager,
Ordnance Factory,
K a tn i .

4 . The General Manager,
Small Arms Factory,
Kalpi Road,
Kanpur-1.

APPLICANT

RESP ON DENT |

V '  O R D E R  (ORAL)

By M.P . Singh, Vice Chairman -

By filing this 0A, the applicant tes sought 

the following main relief

n(ii) Canmand the respondent No.5 to transfer and 
rexieve the applicant to respondent Ho.4 factory 
to Kanpur and the respondent No.4 be directed to 
permit the applicant to join there in ohe facts and 
circumstances of the case".

2. The brie^ facts of the case are that the applicant

is wcrkirg as Machinist (H£>) in the Ordnance factory Katni.

The apxjlicant has been relieved but the respondent ITo. 4 hailr

not accepted and allowed him to join his post at In this

ection he has submitted his representation dated 29*4*04



(Annexar^ia-6) to  the Chaiman, Ordmnce factory  Board 

i* e . respondent no.2* S i l l  nm the respondents Iftve not 

taken a i^  decision on the a foresa id  representation o  ̂

the applicant. Hence, he has ^ iled  th is  Oa*

5* Heard the learned counsel Ôx'- the applicant*

4, In  the ^acts and circumstances o^ the ease* we

dispose 0^ th is  OA: the admission stage it se l^  by
no.*2 “

d irectirg  the respondentjj^^to considOT and decide the 

aforesaid  represerrfcation dated 29"«4'«04(Anne25wre-A-6) 

o^ the applicant by passing a detailed* reasot^a and 

speaking order within 2 months %om the date o^ receipt o^a 

copy o^ th is  order*

5* 2he applicant is  directed to send a copy o^ th is

OA and a copy o^ th is  order to the respondent no*2 within

15 days from the date of receipt of copy of th is  order.

(Madan M o^n) Cl€.P. Singh)
Ju d ic ia l Member Vice Chaiman
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ca &Ti2râi® cTxasitl m




